
5 0,.(11 Answer, SRA V ANA 15, 1982 (SAKA) ~ Oral Answers - 6 

~ m ~"\Gf)I\t1<t"¥I 1fii ~ ~ " fm' 
~ £ t '" ~ 4fRr t, er 1r(t 'ft 1I're"-
~ ~ (oaO'r"44f(i, lftn" .-nr ~ 1ftt , 
Cf) rft8 iii 1I"N ~, trr .. '""' I ",. 1f1ft 
~w~~~tal1f~~1(
cm~~t? 

"" ~ " .. ,,,1: " q:W ft ~ 
( ~ 't,qlft14( ~ 1fR ~ 1i ar;:-
mqt~4~~ ~~ 
~qt~7~~~1 ~m-srm' 
~(, q:~~arhqt~~Cfi1 
~~(, ~RifIT\1IT'flf"~~, 
just nOw I assure the hon'ble Member 
that the entire matter will be re-
considered. 

Incluion of Grade I OIlcers of CSS'. 
Select IJst for SeJeetion Grade 

*861. SHRI H. N. NANJE 
GOWDA: Will the Minister of 
HOME' AFFAIRS be pleased to 
state: 

(a) whether under Rule 12 of the 
ess Rules, 1962 read with Regulation 
No. 2(a) of the ess (Promotion to 
Grade I and Selection Grade) Regu-
lations, 1954 framed under th(!se 
Rules, only permanent grade I oftlcers 
of ess with 5 years approved serviee 
in that Grade are eligible for inclu-
sion in the Select list for Selection 
Grade (If ess; 

(b) whether some Grade I OfBcers 
who were not permanent in the Grade 
at that time were included in Select 
List for Selection Grade of ess issued 
by the previous Government in 
December, 1979: 

(c) if so, what action Government 
propose to take in the matter; 

(d) whether Government propose 
to iSSUe necessary modifications to 
the said Select List excluding there-
from names of persons included 
therein in violation Of the statutory 
rules and regulations and if not, the 
reasons therefor; and 

(e) the steps contemplated tQ avoid 
recurrence of such cases? 

*361. SHRI H. N. NANJE GOWDA! 
THE MINISTRY OF HOME AFFA-
IRS AND DEPARTMENT OF PAR-
LIAMENT AFFAIRS (SHRI P. VEN-
KATASU'BBAIAH): (a) Yes, Sir. 
However, the Regulations are of the 
year 1964. 

(b) to (e). A Statement is laid on 
the Table of the House. 

Statement 

(b) The Select List for Selection 
Grade 'Of CSS 1979 was issued in two 
parts-one on 7th December, 1979 
and the other on 5th June, 1980. 
There were some officers who \vere 
eligible for confirmation from dates 
earlier than 1st July, 1979, the date 
with reference to which eligibility 
for consideration for inclusion in the 
Selection Grade was to be reckoned. 
Orders of their retrospective confirma-
tion. in Grade I were issued on the 
14th January, 1980. In order to safe-
guard the interests '::>f such officers 
their coses were also considered 
pendind issue of orders of their con-
firmation as has been the prac-
tice in the past. However, appoint-
ment of such officers whose names 
figured in the said Select List to 
the Selection Grade ·)f the ess on 
a rfgu1ar basis was not made till 
orders c. of their retrospective confir. 
mation in Grade I were issued. 

(c) Does n-::>t arise. 

(d) As orders confirmating the con-
cerned officers in Grade I from d~tes 
earlier than 1st July, 1979 have al-
ready been issued the question of 
making any modification in the Select 
List does not arise. 

(e) As fac as possible it \vill b~ 
ensured that orders confirming the 
eligible .:>fticers in Grade I are i$~u~d , 
before tb~ Select List for appointmel)t ,. 
to ~he Selection Grade of the Ser-
vice is issued in future. 
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SHRI H. N. NANJE GOWDA: The 
Minister admits that under the rule. 
only permanent Under Secretaries are 
to be included in the Select List for 
the posts of Deputy Secretary. When 
there is a specific quest!on \vhether any 
temProary officers were included in the 
List there is no direct answer. Is it 
not a fact that some temporary offi-
cers who were not, as per rules, fit to 
be included in the List were included 
because they were dealing with the 
files concerning Indira Gandhi. The 
Janata and the Lok Dal governments 
wanted to reward these officers for 
their enthusiasm shown in dealing 
with those fll~. I would like to know 
whether government is serious about 
revising this List because it in':!ludes 
temporary oft'icers much against the 
rules? 

SHRI P. VENKATASUBBAIAH: 
Mr. Speaker, Sir, I am sorry to say 
that the hon'ble Member is not fully 
informed. These are not tetr..porary 
officers. Their confirmation \vas pend-
ing. The officers who have been in-
cluded in the Select List, their con-
firmation was being considered and it 
was delayed because of certain admi-
nistrative reasons. It is not Cl fact that 
they were temporary officers and the 
Minister has gone out of his way to 
confirm them. They were eligible cn 
that day 'for confirmation, That is 
why they were selected in the ~lect. 
List. Some of them were working on 
ad hoc basis. Their confirmation has 
been done retrospectively. No rule 
ha! been violated in this ~onnectjon. 
It ha! been done in accordance with 
the rule! and the practice is in vogue 
over the years. I do not think the~ 
oftlcers have been shown uny undue 
favour. What they deserved they got. 

SHRI H. N. NANJE GOWDA: My 
eecolld question is this. Is it not a 
fact that the Secretary, Petroleum and 
Chemicals brought to the notice of 
the Cabinet Secretary in writing about 
the inju!tice meted out to two senior 
o1ftcers and permanent otricers and 

more qualified officers also, who have 
been sent abroad at Government cost? 
I ask this question because, the Cen-
tral Secretariat Servlce is the back-
bODe Of the administration. They 
should not be demoralised. I am ask-
ing the Government becaUSe there are 
more than a dozen qualified scheduled 
caste and scheduled tribe c8!loidatcs. 
They were not included in that list. 
Taking these things into considel'tltion 
I would request the Minister not to 
hurry up with this, hut have a revieV'! 
done to rectify the mistakes. It should 
be reviewed because certain injustice 
has been committed. I want to know 
whether the Minister wouln ('o'1sider 
reviewing the list. 

4 
SHRI P. VENKATASUBBAIAH: 

Untortunately in the year ] 973 there 
were certain supersessions made in the 
matter of placement of certain people 
in the selection list. There are certain 
criteria laid down for peonle to be 
made eligible to be put in the selec-
tion list. In that, certain arbitrary 
decisions have hE'en taken. The Emp-
loyees' l,Association peoplo? who 'w~re 

aggrieved Came and nlet m~ and I 
said that justice would be done. I 
would like to infortr... the han. House 
that we werp able to provide ff)r 13 offi-
('erg to be included in the selection 
list. That injustice, if any, \vas done 
when the Janata Party governmf.'nt 
was in power. We are trying to rec-
tify the' supersession which has been 
made. We are at it. It will be ('ons-
tantly reviewed. 

SHRI M. ARUNACHALAM: I \vould 
like to know tram the Minister, is it 
not a fact that no Scheduled Caste and 
Scheduled Tribe officer was included 
in the ~election list of 55 officers and 5 
scheduled caste '1nd scheduled tribe 
ofticers were !uper!eded even though 
they were in the zone of consideration? 
Number two is this: May I kno·N whe-
ther the Minister will include schedu-
led caste and scheduled tribe candi-
ates at letu!t in future? 

SHRI P. VENKATASUBBAIAH: The 
claims of the !cheduled castes and 
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scheduled tribes were never 'overlook-
ed and shall not be overlooked under 
the Prlme-Ministership ot Shrimati 
Indira Gandhi. In this case, no justifi-
able claim has been overlooked. We are 
constantly at watch. In the matter of 
placement of officers in the selection 
list, We have made it clear that in the 
matter of reviewina the CaSe of sche-
duled caste and scheduled tribe per-
sons, more lenient view has to t e 
taken. That has been done. No in-
justice has taken place. I can assure 
'he hone Member it has been done in 
this case also. 

Tum, over 01 GeovanoIa Bbuly Ltd., 
CMhia 

*862. SHRI A. A. RAIII~!: 

+' 
SHRI S. M. RRISlfNA: 

Will the Minister of INDUSTRY be 
pleased. to state: 

(a) whether the question C1l take-
over of the- Geovanola Binny Limited, 
Cochin was under the consideration 
of Government; 

(b) if so, whether any enquiry has 
been completed in this reiard under 
IDR Act; 

(c) if so, what is the result thereof 
and when the company il likely to 
be taken over; 

(d) whether it i$ a tact that_ the 
Company is closed for the past two 
years and assets are being siphoned 
out t.o defraud the Pu bUe Financial 
Institutions including Canara Bank 
which have different investment. in 
the Company worth about three to 
four crores of rupees: and 

(e) if .!I 0 , what expeditious action iI 
being' taken in this reeard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
Yes, Sir. 

(b) The Committee appointed under 
Section 15 of the Industries (Develop-
ment and Regulation) Act, 19tH, has 

since completed its investigation and 
Itlbmitted a report. 

(c) No follow-up action could b. 
taken on the Report of the Committee 
as it was brought to the notice ~f 
Government that some of the credi-
tors of the company has initiated Uqui-
dation proceedings in the High Ceurt 
of Kerala for realisa~i:)n of their dues. 

(d) The Company is under lock-out 
from 5th March, 1979 till date. 

(e) Further action will be taken in 
consultation with the Government of 
Kerala. 

SHRI A. A. RAHIM: Will tne hon. 
Minister inform the IIouse of at least 
some important facts about the inves-
tigation concerning the 9ssets and 
debts and about the present condition 
of the machinery? 

SHRI CHARANJIT CHANANA: In 
the interest of take over of the (om .. 
pany and managereent ot the company 
the proceedings ot the report should 
not be made public. 

SHRI A. A. RAHIM: This being on. 
of the best machine-tool .ihops with 
sophisticated machinery in t.he country 
and also having very high employment 
potential, may I know whether Gov-
ernment will expedite measures to 
take it over so that the machinery 
can be saved trom ruin, so that we 
can also saVe the large nunlber of 
tamilie, who are involved? 

SHRI CHARANJIT CHANANA: 
The hon. Member has raised a very 
important issue. In view of the due 
importance ot these issues, ,ve r.ave 
already taken up the matter with the 
Government of Kerala. We are only 
expecting a reply from them for tak-
ing further action in the matter. 

SHRI XAVIER ARAKAL: There it 
an apparent contradiction in the point. 
at (c) and (e), but I am not going to 
deal with that. I would only like to 
know when the report was received, 
what consultations the hon. Minister 
is having with the Government of 
KeraJ.a, and how long it will take to 
take further action on that. 




